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Railway Administrative network. 
No new Zone to the existing 9 Zones 
has been added in this t;me span. 
A Railwa}' Reforms Corrunittee has 
already been constituted by the Gove-
rnment whirh is, in\er-alia, consi-
dering the question of re-organisation 
of Zones and Divisions on Indian 
Railways. Further action to re-
organise Zones/Divisi.ons will be tak6n 
on receipt of recommendations of 
this committee. 

Review or Accounts, General and 
Eaghaeeriag Codes 

5512. SHRI ZAINUL ABEDIN: 
wm the M:n'ster d RAILWAYS 
he pleased to state: 

(a) whether the Study Team of the 
Administrative Reforms Commission 
have recommended to set up a 
Committee of expert of Railway 
Officers to review the various pro-
visions con taiued in the Accounts, 
General and Engineering Codes and 
to modify them to suit the efficient 
functioning of the Railways <'\nd 
whether the recommendations have 
heen accepted by Government; 

(b) if so, what Clcf.oll has been 
takf'n to bring out the revised Gen-
eral ;,.nd Engineering Codes; nnd 

C c) the progress m"de in t1'.e 
revision of those Code ? 

TIlE DEPUTY MINISTER 
IN TIlE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND 
SOCIAL WELFARE AND IN TIlE 
DEPARTMENT OF PARLIAMEN-
TARY ArFAIRS (SHRI 
MALLIKARJUN) 

fa) yes. 

(b) and (c). Both the Engi-
neerjng as well as Genera] Cod~ 
(te-named as Financial Code) have 
since been revised and arc presently 
under print in RPilway Press at 
Sbakurbasti-Delhi and Gorakbpul' 
respectively. 

Pay Hales or drafts __ 

5513. SHRI ZAINUL ABEDIN; 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the ThildCentralPay 
Ccmmission vide para 80 of Chapter 
14 of the Report had recc.mmended 
thepay-scales and the level of the 
Draftsmen; 

(b) if so, whether the r.ecomm-
t"ndations of the Pay Commission 
have been accepted by Governmer t; 

(c) if so, when the instructions 
had been issued by the Railwa y 
Board to offer the pay-scales to the 
Draftsmen/Estimators; and 

(d) whether the Railway Board 
have issued ar.)' instructions to change 
the designatiun cf the Draftsmen! 
Estimators as Draftsmen,Estimator'i 
level I, level II, level III, level IV, 
level V and m on ? 

THE DFPUTY MINISTER 
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPAR TMENT OF PARLIA-
MENTARY AFFAIRS (SHRI 
MALLIKARJUN): (a) Yes. 

(b) Yes. 

(c) Instructions ill thi~ regard 
were issued by the Ministry of Rail-
ways on 31-12-73. 

(d) Nt. 

Medical examination or school 
children as per para 945 or Rail-

ways Medical Manaal 

5514. SHRI ZAINUL ABEDIN: 
Will the Minister of RAILWAYS be 
l)leased to state: 

(a) whether it is a fact that as 
per Para 945 of Indian Railway 
Medical Manual medical exam!-



na ~ .. 9i. ~ool chi1dfen,st~ying in 
R.a1lway Scll601s, should' be· ealTied 
out at the ~e ofadmiaaion and once 
a 'rear thereafter; 

(b) jf so, whether the above in-
struction is being carried out by the 
Zonal Railways in~ding the pro-
duction units; , 

(c) whether any re¢steris .being 
maintained indicating the -date of 
examinatioD of the aChool children 
and follow-up action for each child; 

Cd) if not, the reasons therefor ? 

THE DEPUTY MINISTER IN 
THE MINISTRIES OF RAIL-
WAYS AND EDOCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI 
MALLlKARJUN): (a) Yes. 

(b) Yes, to the- maximum poss-
ible extent. 

(c) Yes. Most of the Railways 
and concerned Poduction Units arc 
maintaining proper records and take-
follow-up action for each child. 

(d) Zonal Railways & concerned 
I'roduction Units keep on making 
concerted efforts to ensure full com-
pliance of the instructions. 

)}emered for privilege passes for 
old aDd _employed parents 

of Railway employees 

5515. SHRI ZAINUL ABEDIN: 
Will the Minister of RAILWAYS be 
pl('ased to state: 

(a) whether it i~ a fact that 53rd 
Annual Convention of All India 
RaiIwaymen's Federation hela at 
'~dore in 1978 passed a resolution 
demanding that privilege passes 
should be granted to old father a'nd 
mother orthe railway employees who 
are above sixty years and not in any 
t"Jhployment and also to the widow, 

~.r chUd~n of deceased ..rai1~y 
elbPloyeea IUld casuallabouret!i' and 
subStitutes; . 

(b) if so, whether Govenunent 
have taken any decision to Fant 
privilege . passes to such pc!rsons as 
mentioned in the resolution; 

(c) if so, when the orden wcre 
issued; and 

(d) if not. thr r('asons thert'of ? 

THE DEPUTY MINISTER IN 
THE MINISTRIES OF RAIL. 
WAYS AND EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI 
MALLIKARJVN): (a) to (d) No 
official communication from the 
Federation forwarding such a reso-
lUlicn has been received. However, 
a copy thereof has been obtained 
informally on 21-12..81. The matter 
will be C"xamined. 

Late rUlUlmg of K.K. Express 

5516. SHRI A. NEELALOHI-
THADASAN NADAR: Will the 
Minister of RAILWAYS he pleast'd 
to stat(': 

(a) details of the running time 
taken by the K.K. Expres~ from 
January, 1980 to November, 1981 
specifying whether tIle train has rea-
ched the destination in the scheduled 
~ime or late and if latl", how much 
it was late in each day; 

(b) what was reason f()r running 
late ('n eaeh day; and 

(c) dctails thereof? 

THE DEPUTY MINISTER 
IN THE MINISTRIES OF RAIL-
WAYS AND "EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF PARLIA· 
MENTARY AFFAIRS (SHRI 
MALLIK..ARJUN): (a) to (c). Oll t 
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